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MR /ORDER

PER SAKTUIT DEY , J. M. :

1. Captioned appeals by the assessee arise out of two separate
orders, both dated 8.07.2022, passed by National Faceless Appeal Centre
(NFAC) Delhi pertaining to assessment year 2018-19.
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2. The common issue raised in both the appeals relates to
disallowance of certain expenses by the Assessing Officer and upheld by

the First Appellate Authority.

3. | have heard the parties and perused the material on record.
Before me, the limited submission made by the ld. Counsel for the
assessee is to the effect that in faceless appeal proceedings the assessee
was unable to produce the supporting evidences to substantiate its claim
of expenses. Thus learned Counsel submitted that the matter may be
restored back to the Assessing Officer for enabling the assessee to furnish

the requisite documentary evidences in support of its claim.

4, Though learned Departmental Representative submitted that the
assessee had adequate opportunity to furnish evidences before the
Departmental authorities, however, he did not express any serious

objection against restoration of the issue to the Assessing Officer.

5. Having considered rival submissions and assessee’s contention that
in the faceless appeal proceedings the assessee could not furnish the
requisite documentary evidences and an opportunity be given to do the
same before the Assessing Officer, without deliberating much on the
issue, | deem it appropriate to restore the issues to the file of the
Assessing Officer for fresh adjudication, after due opportunity of being
heard to the assessee. It is open to the assessee to furnish supporting
evidences in support of its claim. At this stage, | must make it clear that
| have not expressed any opinion on the merits of the issue. Grounds are

allowed for statistical purpose.

6. In the result, the appeals are allowed for statistical purpose.
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Order pronounced in the open court on : 29/11/2022.

Dated :

Sd/-
( SAKTJIT DEY )
JUDICIAL MEMBER

29/11/2022.
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